
NATIONAL COMPAI\].Y LAW TRIBUNAL
MUMBAI BENCH MUMBAI

T.C.P No.31/(MAH)/2015

CORAM: Present: SHRI M. K. SHRAWAT
MEMBER (J)

SHRI BHASKARA PANTULA MOHAN
MEMBER (J)

AT:TENDENCE.CUM-ORDER SHEET OF THE HEAzuNG OF MUMBAI BENCH OF
THE NATIONAL COMPAI{Y LAW TRIBUNAL ON 08.01.2018

Mr. Dharamdas N. Mehta
v/ s.

M/s. Meridian Construction Pvt. Ltd. & Ors.

SECTION OF THE COMPANIES ACT: 397 1398 of the Companies Act 1956
a:r.d 2411242 of the Companies Act, 2013.
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ORDER

TCp 31/397-398/NCLT/ MB/ MAH/2015

1. Placed on record an Affidavit affirming therein that the Company has made a

Resolution approving the "Settlement". Further affirmed that all the Directors

named in the Petition and their DIN is operative.

2. It has been affirmed that all the parties of this litigation have consented for

mutual settlement. Consent Terms has been placed on record. Accordingly, this

Petition is disposed of subject to the Consent terms. Consent Terms to be made

part of the Order. To be consigned to Records.

3. Injunction(s), if any in operation, pending Application(s) and Contempt Petition

have become inoperative and stood merged with this Final Order.
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BHASKARA PANTULA MOHAN

Member (Judicial)
Date : 08.01.2018
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sd/-

M.K. SHRAWAT
Member (Judicial)



BEFORE THE NATIONAT COMPANY TAW TRIBUNAT

(MUMBAI BENCH)

COMPANY PETITION NO. 3I OF 2O'I5

(sEcTtoNs 397 & 398 OF THE COMpANTES ACr, r 9s6)

DHARA/IADAS NANDTAI. MEHTA & ANR. ... PETITIONERS

vs.

MERIDIAN CONSTRUCTION PRIVATE tTD. & ORS ... RESPONDENTS

FU RIH ER CONSENT TERMS

I . Consenl Terms doled l21h Seplember, 2017 Love been complied wilh by the porties

in oll respects.

2. Accordingly, porties hereby further ogree thot:-

(o) 'the Compony Petition to stond disposed of;

(b) oll orders possed in the Compony Petition ond Compony Applicotions filed

therein. to stond vocoted:

qy(c) '/^'Y slolements, ollegotions ond insinuotions mode by tre porties in

their respective pleodings in the coptioned proceedings ond olherwise to

stond withdrown;

poither pe#y 1tgr-gfl., €leim. eg^in<r +ha .\lhar

IK
Doted this doy of Jonuory, 2018.
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Petitioner No.2

Respondent No.l ComPonY
(through its Director Mr. Horresh Novnitroi
Mehto, Direclor, outhorized to sign, tl-191e,

consenl terms vide resolution doteo | 2llLl ,6f
boord of direclors of Respondenl tflo'l
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Respondent No. 2

Mr. Horresh Novnitroi Mehlo,

pondent No. 3

C Btrrv Lsh, D'Nt-rtio )

Ro n Developers Pvt. Lld.
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Advocoles for the Pelitioners

Mr. Surin U sgoon kor

Adv

Adv e foiRespondent No.2

p./ Ms. Amrulo Ghone

Advocole for Respondent No.3

Wodi

f[rq

for Respondenl No.l

Mrs. Monisho Kopodio


